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rary for the informativy of the Hon'-
hle Members of Parliament, Accord.
ing to Section 3(4) of the Coiumissing
of Inquiry Act, 1952, the repe @ of
the Commission ig requiretl to be laid
before the House of the People to-
gether with a Memorandum of ™ the
action taken .thereon, within 5 period
of six months of the submission of
the report by the Commission to the
Government. Action in pursuance; of
this povision is being taken by the
Government,

(c) Does not arise.

Punjab Governor's views on operation
RBluestar

2488, SHRT PRAMOD MAHAJAN:
SHRL VITHALRAO MADHAV:
RAO JADHAV.
SHRT PRABMAKAR B. KORE:
.SHRT H. HANUMANTHAP.-
PA:
DR, RATNAKAR PANDEY:
SHRIMATI SATYA BAHIN:
MISS SAROJ KHAPARDE .

Will the Minister of HOME
AFF¥AIRS Le pleasgd to stale:

(a) whether the Punjab Governor,
Shri Vierndra Verma, has described
Ovperation Bluestar as Himalayen
Blunder gnd has offered apologies for
the same; ang

(b) if so, what are !'he views of
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{(SHR[ SUBODH KANT SAHAY): (a)
and (b) Government have seen
news reports attriputing to thp Gov.
ernor, a statement in this regard.
Another news-item publighed in the
uational dailies on 28th July, 1990
to the effect that the Goverror had
¢larified that the views expressed by
him about Operation Blue Star were
hig persora] views has also come to
nolice. The Government have ho
commentg in this regard,

{ RAJYA SABHA]

Law and Order Situation in the
Country

2459; SHRI VITHALRAO MADHAV
RAO JADHAV:

SHR] PRABHAKAR B. KORE:
SHRI H. HANUMANTHARPA:

Will the Mijnister ol HOME AFF-
AIRS be pleased to state:

(a) whether it is g fact that 'thé
law and order situation in the country
has recently deteriorated:

(b) what is the tota] number of
killings, murders, rapes, atrocities on
Scheduled Castes and Scheduled
Tribes in Tamil Nadu in the first six
months of 1990 as compared to the
corresponding period of last year;
and

() what steps Government pro-
puse to take to control the law and
order situation 1n the coming mont}“s. .

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT SUBODH KANT SAHAY):
(a). to (¢) Under the V1IIth Sched.
ule # thp Constitution pubhc order’
and ‘police’ are State subjects’  The
primary responsibility for maintehan.
ce ¢f jaw and order thus directly de-
volves on the State Governments,

Nevertheless, the Central F‘ovem-
ment remains in  touch with the
State Governments “and constantly

monitors and reviews the situatiou.
As and when necessary, suitable as- N
sistance is provided to ibe  State
Governments.

The information relating to Tamil

Nady is being obtained and a State.
ment will be laid on the Table of

the House,
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